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PRINCIPAL BENCH, NEW DELHI.

CP-1:^/99 in
MA-403/99
OA •3053/91,

New Delhi this the 3rd day of hay. 1999.

Hon'ble Gh,. T„N. Gliat, Member(J)
Mon'bie 3h,. 3,. P., Diswao, Member (A)

Gh. Dinesii Chand ••(•'adav,
3/0 Gh„ Eiabu Rani Yadav,,
C/o Ralu Gab]i Wala,
J- 3, Wazir p'Ur , JJ Colony,
Bada Qurdwara..

Delhi -52..

V (through 3h. D.3. Mainee

. . Petitioner

Not present)

versus

.1,, IJniori of India tnrouyli
Gh ,. DPTr ipathi ..
Gecretary, Ministry of Railway:
f Rail way Doard;,,

Rail Dhawaii,
Raisina Road.

i-tew Tic] hi.

2.. Ghi i Com Nath Pande^
General Manager,

North eastern Railway,
Giorakpur .

3.. D.R.M..

N.C.. Rai.iwa\-,.

I zatnagar..

ftnrough 3h. C.3. Jain, advocatej

ORDER{ORAL)

Hon"ble 3h. T.N. Dhat, Member(3)

Respondents

None for the petitioner even on :iecond call,.

3hri C.G. Jain, learned counsel for the respondents is

present. Gut the Registry of the Tribunal seems to have

persisted with rhe mistake of printing the name of bnr.i.

P.G. i-iahendru as the counsel for the respondents in the

cause list..
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2,. ohri Jain draws our attention towardis the

fact that by the order dated as at Annexure R i,

the ludgernent of the Ti"ibunal I'las been implemented.

Vi'heri asked as to what was the exi!>lariation for the de.iav

I I'i 1 mp 1 e me-n 11 n q t h e i u d q e me ri t

a 11e i'i t j. o r I t o w a r d c

tl'iS 0A, oeekino" exte-ntion of time» Fl'ie reason -jiven

IS that a Civil Writ Petitiori against the ludyement of

the Tribunal had been filed before the ilon'ble liigh

Court which af "cer r ema j n ino pertdirry for sofrte time came
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that there has t'eeri substant.iaj

jud'-jemenc of the Tribunal,, We accordinyiy dispose of

the Coritempt Pc^titiori i:>y droppiny the proceedinys.. The

notices issued to the respondents shall stand

d J. s c h a i"" cj e d „
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Member i' J ;




